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O.A. No.737 of 2011. 

1',ri sh na 'Sah oo. 	.......... ........ Appi'lemi 
V~ 

U n 1 on of In di a. & ()nq— 	......... fleg SPondents 

Order dated: 01.3 1.2011 

C OR -AA4: 

11 on'ble Shri, ("R, M phapnATa, TA cniber ~ Adnm 

Hon"ble SIM' A, K. llatn.4k- McinberiJudl.) 

.1-!Card MT. NRROUtTaV, Ld, C-:,)Un,3C). fk)T UIC 

appficant and Mr. 	 Ld. "J"tanding ("oun.sel 

appclqrm'-g fbr the Re.,.,-poP.dmt-RaAwaVs, on whoin a cop), of 

this C)A hass already been served, 

2. 	B -y fffing the present (). A, the apph cmt -has 

made forlowm4 Prayers: 

"T,-.~ direct the respondc'nts to grant '21" 'r~ 

fin m-c al upgradat'un im.der the M.A.C.P. 

Scheme wx.f. 0 1.09.2008 and pay the 

differential arrear salaTv, DCRG, 

Conunuted value of'pension, leave salary 
and pens on w-tth 2% interest." 

I.d. C'oujiscl f6r the apph,cmt sti-bmits that 

Ventilatm's ills grievan-ce, 'the applicant has also filed 

representation vid-C Annexure-AA dated 22.11-2010 before 

ResWndent No.2, v~hlch is still pending. 

HaVing he;md LA Cc-unscl for the pailies, we, td 

this stage, Nviltftout C-11temig nito the mcrit (--)f the cwse' dec-111 

L-, 



it proper to sen,d the c~~c before the compdent authority to 

t,ake a decision first on, the reresentation. As agoree-d to by 

the Ld. Counsel fc-ir the parties, we direct Respondent No. 2 

t"'j consider the representation and nass a reasoned order P 

withiii 60 days from the date of receipt of copy of this order. 

S. 	 In case, the competent authority finds that the 

clainiS of the applicant = actnusSible then the sm-ne should 

be releasedwithiii ,mother 	, ys. . 90 da 

6 	 With the above observation and dvection, the 

0. A. stands disposed of. 

As requested by the Ld. ("ounsel, for the 

apphcant, send copy of this order, along with copy of the 

0A., to Respondent Nos. 2, ~and 3 by "Dast)" " . 

Free copies of Ous oTder be handed over to the 

Ld. Counsel appezirn'T for the paztles. 

\AUA+,-)~ 
MEMDER(Judl) 
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